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Item No.04                  Court No. 2 
  
 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
Original Application No.801/2024 

 
 
 
 

Neeraj Kumar and Ors.                                                            Applicants 
 
 

Versus 
 
 

State of UP                                                                          Respondent 
 

 
 

Date of hearing: 22.08.2024 
 

        CORAM:        
    
 
Applicant(s):  None 
 
 

ORDER 
 

 
1. This Original Application under Sections 14 and 15 of National 

NGT Act, 2010  

has been registered in exercise of suo-moto jurisdiction on a letter 

petition dated 19.10.2023, sent by Neeraj Kumar son of Late Chander 

Singh and Avnish Kumar son of Pitamber Singh complaining that Harish 

Kumar son of Yogender Prakash and three other shareholders in the land 

bearing Khata No. 3, Khasra No.428 area 4.2370 (about 50 bighas) 

situated at Prayas Police Station Malviya Chowki, village Moujjaimpur 

Jaitra, Tehsil Dhampur, District Bijnor, have illegally cut about 400 

mango trees and 10 season trees which were ranging from 12-16 years, 

in an illegal manner, though had obtained permission from Forest 

Authorities for cutting of  only 97 trees vide orders dated 09.09.2022 and 

20.09.2022.  
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2. Complaint was made to concerned authorities but no action has 

been taken for the said illegal cutting of trees against the violators.  

Relevant documents relating to ownership of the land, the permission 

given by Divisional Director for cutting of some trees etc., are on record. 

 
3. In the circumstances, prima-facie we are satisfied that a 

substantial question relating to environment due to implementation of 

enactments mentioned in Schedule I under NGT Act, 2010 has arise but 

before proceeding further in the matter, we find it appropriate to obtain a 

Factual Report for which we constitute a Joint Committee comprising 

Divisional Forest Officer/Divisional Director, Social Forest Department 

Bijnor, District Magistrate, Bijnor and Uttar Pradesh Pollution Control 

Board.  

 
4. District Magistrate, Bijnor shall be the Nodal Agency for co-

ordination and compliance of this order. 

 
5. Above Committee shall visit the site, collect relevant information 

and submit a Factual Report within one month. 

 
6. List for further consideration on 27.09.2024 

 
Sudhir Agarwal, JM 

 
 
 
 

Dr. Afroz Ahmad, EM 
August 22, 2024 
Original Application No.801/2024 
M 
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